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7.

8.

ceunsel fer the Applicants

ceumse]l fer the Respendents . sri. K.Bhaskara Rae, Addl. CGS

CORAM:

0.A.NO,1053 ef 1995,

Dated: 6.9.1995,

Betwesnr

1. G.vVemkata Reddy. : 13. G.Savithri.

2. M.Ramegh Babu. o 14, T.Hema Devi.

3, R.Ravi. 15. S¢C.Obul RaAdy.

4., G.pppalacharyulu.’ _ 16. K.Padmavathi,

5. ‘GeSUryamarayana, ‘ i 17. G.J.Sur=ash.

6. Ke@ta Vasubabu. . " 18. N.N,L,Narzsimham.

7. P.L.Prabhavathi. 19. S.V.Reddy.

8. B.M.Rishikesavulu. ( 20, T.Pulleswara Rae.
9. G.venkateswarlu. 21. L.vemkata Nage=ndr= 3abu
‘10 22, M.V.V.Satyomarayans Mur

C.Jysthsna,

V.Durgs Rai. )
Applicants

L L

M.Ramachamdra Rae.
And

o!
Dirscter Cemeral(pestal), C.G.0.Complex, New Delhi,

Chief Pest Master Ceneral, Hyderabad.
gepier Suparintsndent ef Pest Offices, Hyderabad Clty nivis

Hyderabad. .
supsrimtendent ef rest Offices, Omgele Divisien, Ougel=.

pest Master Gep=ral, Vijayawada.
Pest Master General, Visakhapatnam,
Supdt. of Pest OFflces, Rawahmundry D1v151on Qagahmundry,

EGDT.
Sr. Supdt ef Pest o‘fices, Nelleres Divisien, Nellere,

Sri. N.Saida Rae

Hem'ble Mr. R.Rangarajan, Admimistrativs Mamber

C.ﬂtd%....Z/-
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nt, of Decision : 06-N9-95,

0.8, No.1053/95.

QRDER

] As per Hon'ble Shri R, Rangarajan, Member (Admn.) §

Heard Shri K. Bhaskara Rap, lsarned counsel for the

rascondents.
| 2un In this DA fPiled on 03-07-1995 under section 19
“of tha Administrative Tribunals Act, 1985, the applicants

rumberinc 22, who had joined as Reservad Trained Pool/

ghirt Duty Postal Assistants during the years 188171 to 1883
i o~
§% amm T T
' “as per the Annexure-1 enclosad to the 04, prayed for a .

declaration that the applicants are entitled for Productivity
! iinkad Bonug at the rates applicable to the regular Postal
Assistants for the period they workad as RTP/SDPA and for
a further direction to pay the arrsars of bonus to Which

they are eligible immediately.

3 The applicants 1 ta 13 and 18 yere reqularised
in the year 1987 (applicant No. 18 was transPgrred from

Secunderatmd to Rajashmundry in 1987). Applicant No. § was

regularised in 1989 ang applicanté-ﬁ§§ 7 and 11 were regularised
_ in the yesr 1883 and the remainlng applicants were reqgularised
! during the years 1988, *;ggg and 1990 (applicant No. 9 uss
transfeprad to Nellure from Hydsrabad in 1990) and all of them
are presently wvorking as Postal Assistants in yapilous past

offices as stated in the Origipal Application. It is stated

that they were selscted after tough competition and performed
their duties quantitatively end qualitatively as that of regula
Postal Assistants whangyer they were engaged intermittently -
against the vacancies of reqular Postal Assistants. By deny ing

them ths henmefit of Productivity Linked Bonus for the per iod

they had seryed as RTP/SDPA, allowed by the 0.G., Departmant

N
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of Posts by letter dated 05-10-19688, they hadbeen subjectsd
to hﬁstile discrimination in violation of Articles 14 & 16
of the Constitution. Hence, this OA has been Piled with

tte sbove prayer.

4, My attention yess drawn to the judgemant of fhe
Frnakulam Bengh in DA.No. 171/89 dt. 18-06-1520., The
applicants the;ein were also similarly situated as the

" asplicantgher=in, The OA. 171/89 on the Pile of Ernakulam
Bench was decided based on the decision in DA.Na. £12/89 on
tie Pils of the sams Bénch. Tha patio in theat jﬁdgament
was that no distinction can be made between an RTP worker
snd a Casual Labourer in granting Productivity Linked Bonus.
It was Purther held[tgat 0A that RTP candidates like Casual
Lgbourers are entitled to Productivity Linked Bonus if they
have put in 248 days of service sach year ending 31st March
?or three ysars or more. It was Purther held in that OA
~hat amount of Prﬁductiuity Linkad Sonus would be based on
their aygrage monthly ;Eolumsnts datermined by dividing the
total emoluments for sach agcounting year of eligibility by

19 and sybject to other conditions prescribed from time to

tima,

S. " Simjlar order was alsc passed by this Tribumal in
NA,No. 611/94 dt. 31.5.84, 869/94 dt. 27.7.1884; and 0A
1423/94 gt. 25.11.19%4 wharein the applicants were similarly
placed to that of applicants in OA.No, 171/89. As the
.applicants herein are in ths sams situation as applicants

in OA.No. 171/89 decided by the Ernakulam Bench and in

DA.No,611/94, 663/94 and 1423/94 of this Bench, we See

A

no resson in not extendinng the same benefit to the applicahté .
‘in this 0A also.

oo

»

L)




6o In the result, this OA is allowed with é
direction to the respondents to grant the applicants

ths same benefit‘as granted by Ernakulam Bench and

this Bench of the Tribunal in thm afore~stated cases

afPter checking up the correctness of the deteils as

given in this 0A, The above direction should be completed
within 2 pericd aof three months from the date of communi-

cetion of this crder.

7. The 0A is ordered accordingly st the ggmission

(R. Rangarajan)
Membsr (Admn. )

stage itself. No costs.

Dated : The 6th September 1995. paputy R,glstrarfJudl

{(Dictatad in Open Court)
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Cepy te;- -
1. Directer Gensaral (Pestal), C.G.0,Cemplex, New Delhi,
2. Chief Pest Master General, Hyderabad,

3. Senier Superimtendent ef Pest Offices, Hyderabad Clty Divisien,
Hyderabad,

4. Superintendent ef pPest Offices, Omgele Divisien, Onrgele.
5. Post Master General, Vljay.wada. S S

s e

o aldn, -~

J¥~Pes£ Mastpr Gereral, 'Vlsakhapatﬁam. - T ey

7. isupnrimtamaent of PaqE Offlces,bﬂajahmunﬂry Dlv151amhﬁRagahmund-
W;;uast Gedavari. District, s Zanrs
& R [RST R -

wl%Semler Sup“rlmtpmdiit ef Pest Offices, Nellers Divigien, Neller

4‘—“—'

i = 9T 'éﬁﬁ Eopy te Sri. N.Saide Rae, advecats, CAT, Hyd.

‘-'—""-v-*.“‘— e
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| 10, One cepy te Sri, K.Bhaskara Rae, Addl. CGSC, CAT, Hyd.
: 11. One cepy te Library, CAT, Hyd.
12, One spsr= CepY.
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